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MR. DEPUTY-SPEAKER : The ques-
tion is :

“Fhat this House agrees with the

Twenty-eight Report of the Committee-

on Private Members’ Bills and Resolu-
tions presented to the House on the
L7th April, 1968,

The motion was adopted

16. 28} hrs.

RESOLUTION RE : REORGANISATION
OF PLANNING COMMISSION—Contd

MR. DEPUTY-SPEAKER : Now we
take up further discussion of the following
Resolution moved by Shri S. Xavier on the
Sth April, 1968 :—

“This House is of opinion that the
Planning Commission be reorganised
on the basis of the recommendations
of the Administrative Reforms Commis-
sion™.

One hour and thirty minutes have been

allotted for this. The hon. M@er hgs
taken one minutc. He should finish in
15 minutes.

SHRI SHRI CHAND GOEL (Chandi-
garh) : The time is not sufficient. It
should be extended.

SHRI S. KANDAPPAN (Mettur) @ It
had got 10 be extended.

MR. DEPUTY-SPEAKER : It is 4
serious question which is being debated.
We shall see.  Another Resolution is also
there. He must get his time.

Mr. Xavier, to continue his speech.

SHRI S. XAVIER (Tirunelveli) . Mr.
Deputy-Speaker, Sir, the text of my resolu-
tion reads as follows :

“This House is of the opinion that
the Planning Commission be reorgani-
sed on the basis of the recommendations
of the Administrative Reforms Com-
mission”.

At the outset, | would submit tha) this
is a very serious subject, and the fate and
the lot of the people of the country are
dependent upon the plans that have been

formulated or that are to be formulated ia
the Fourth Plan.

Hitherto, the Planning Commission has
been working on some basis, and has given
many plans, 2specially the three Five Year
Plans. Now, Government have set up
the Administrative Reforms Commission to
go into. the administrative set-up of all the
spheres of Government so that the effici-
ency and economy of the¢ entire administra-
tive set-up can be assesed by the
commission and economy and efficiency
could be brought about or maintained on
the lines indicated by the commission. So,
the importance of the Administrative
Reforms Commission cannot be under-
rated. If centain reforms have to be
effected. then the recommendations of the
Admisnitrative Reforms Commission have
to be adhered to, and have to be respected.
If the recommendations of the Administra-
tive Reforms Commission are thrown out or
are rejected. then it means that we have no
respect for the Administrative Reforms
Commission and its recommendations.

If that be the msntality or the attitude
of Government, then there is no necessity
to have set up the Administrative Reforms
Commission at all. 1 was surprised to see
in yesterdays' papers that a full meeting of
the Planning Commission held in Delhi
under the chairmanship of the Prime
Minister rejected the Administrative
Reforms Commission’s suggestion for change
in the original terms of reference of the
planning body to give it the expert
character. It that be their attitude to the
recommendutions of the Administrative
Reforms Commission in respect of the
Planning Commission and that too under
the chairmanship of the Prime Minister.
then where is the necessity for this
Administrative Reforms Commission at all?
Why should the Administrative Reforms
Commission continue to work at all ?  So,
I would say straightway that the Adminis-
trative Reforms Commission has been
slighted under the chairmanship of the
Prime Minister herself.

1 would submit that this sort of attitude
towards the Administrative Reforms Com-
mission must cease. Otherwise, we could
as well scrap the Administrative Reforms
Commission itself by now.

Now, | would come 10 the recommen-
dations of the Administrative Reforms
Commission in brief.



